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The Minister of State In tbo Minis­
try (I  Steel, Mine* am  Metals (Shri 
r. C. Sethi);

X beg to lay on the Table a copy 
of the Mineral Concession 
(First Amendment) Rulei,

1967, published in Notifica­
tion No. G.S.R. 369 in Gaze­
tte of India dated the 18th 
March, 1967, under sub-sec- 
tion ( 1) of section 28 of the 
Mines and Mineral (Regula­
tion and Development) Act, 
1937. [ / ’laced in the Library. 
See No. LT-163/67].

H alt Ybably Report on  a ctivities  o r  
CotR Board 

The Deputy Minister in the Minis­
try of Commerce (Shri Shall Qitre- 
ahl):

I beg to lay on the Table a copy 
of half-yearly Report on the 
activities of the Coir Board 
and the working of the Coir 
Industry Act, 1953 for the 
period from the lit  April,
1966, to 30th September
1966, under sub-section ( 1) 
of section 19 of the Coir In­
dustry Act, 1953. [Placed lit 
the Library. See No. LT-164/ 
« ] .

Notifications tranmt Central Silk 
Board Act and E s s e n t ia l  Commo­

dities Act & A nnual Report o r
Khadi and Viixtcz Industries 

Commission.
Shri Shall Qoreshl; I beg to lay 

on the Table—
(1) A copy each of the following 

Notifications under sub-sec­
tion (3) ot section 13 ot the 
1948:—

(1) The Centrel Silk Board 
Employees Pension Fund 
Rules, 1966, published in 
Notification No. G.S.R. 90 

Gazette of India dated the 
21st January, 1967.

(ii) The Central Silk Board 
(Third Amendment) Buies,
1968, published In Notifi­
cation Ne. G A B . 91 in

Gazette ot India dated'the 
2lst January, 1967.

(Ui) The Central Silk Board 
(General Provident Fuad) 
Rules, 1966, published in 
Notification No. G&R. 92 

in Gazette ot India dated 
the 21st January, 1967. 
[Ptaced in the Library. See 
N a LT.165/67],

(2 ) A copy each of the following 
Notifications under sub-sec­
tion (6) of section 3 of the 
Essential Commodities Act, 
19SS:—

(i) The Art Silk Textiles .Pro­
duction and Distribution 
Control, (Third Amend­
ment) Order, 1966, pub- 
lised in Notification No. S. 
O. 3532 in Gazette of India 
dated the 26th November,
1966.

(ii) The Textiles (Production 
by Powerloomi) Control 
(Second Amendment) Or­
der, 1966, published in 
Notification No. S O. 3616 
in Gazette of India dated 
the 3rd December, 1966.

(lii) The Woollen Textiles (Pro­
duction and Dfcstr.bulmn 
Control) Fourth Amend­
ment Order. 1968, pub­

lished in Notification No. 
SO. 3617 )n Gazette o f 
India dated the 3rd Decem­
ber, 1966.

(iv) The Textiles (Production 
by Knitting, Embroidery, 
Lace-making end Printing 
Machines) Control (Amsnd. 
ment) Order. 1967 pub­
lished in Notification No. 
S.O. 374 in Gazette of India 
dated the' 4th February,
1967.

(v) The Cotton Textiles Con­
trol, Second Amendment 
Order, 1967, pi&Ushed in 
Notification No. S. O. 448 
in Gazette of India dated 
the 11th February, 1967.

[Placed jn the Library. £e« 
No. LT-16S/67].


